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Notice is hereby given thtlltte National Company Law Tribunal has ordered the
commencement of a c6r@rate insolvency resolution process ol the SHRAVAN
MEDISALES PFIVATE LIMITED on O1.@..2O2J1.

The creditoG of SHRAVAN MEDISALES PRIVATE LlUmD, are hereby €lled
upon to submittheir claims whh proof on or before 18.08.20212 falling fourten days
from the appointment ofthe interim resolution prolessidnall to the interim resolution
profe$ionalatiheaddEssmentionedagainstentryNo 10.

The financial creditors shallsubmittheir claims with prool by electonic means only
All other creditors may submit the claims with prool in PeIson, by post or by
electronic means

Submlsslon otfalse ormisleading proofs olclaim shall atlEct penollles.
t
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